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[Shrimati Sucbeta Kripalaai] 

.. that IIlan-I do not want to JDention hi. 
naJDe-who has created this very situatio" 
there is allowed to continue as a Minister·? 

~  it is very necessary, first, 
that he must be removed from there, second, 
the Central GovernJDent must carry on the 
inquiry and third, a proper committee should 
be a ppointed to go into the. entire question 
of policy with regard to the feniIiser dis. 
tribution. 

13 hra. 

Sbri Aaaaaabib ShiDcle: In regard to a 
C. B. I. enquiry, I have already made the 
position clear. In the beginning I said 
that we have no hesitation, but the legal .. •. 
pect of it has to be gone· into, when the 
State Goverrunent has instituted 80me en· 
quiry already through the ·C. I. D., ~  

the C. B. I. can go into this or not will have to 
be examined. As I Said earlier, I will take 
it up with the Home Ministry and the Law 
Ministry. 

Sbri Ranga : And report to U8 later. 

Sbri Aaaa .. bib Shinde: As far as the 
broad policies on fertilisers are ~  

perbaps the hon. Member is feeling that the 
policies give rise to malpractices, When 
there is a Bcarcity, naturally anti-!ocisl ele-
ments exploit the situation and there are mal· 

practices. 

Sbrimati Sucbeta Kripalani : The 
report Sa ys there were changes of polky 
from year to year, and as a result. of the 
change in policY there was accumulation. 

Sbri Aaaaaabib Sbinde : With due reS· 
pect to the. hon. Member, I would say that 
I have also gone through the repor" and 
that report does not refer to the Central 
Government's policies, but the policies of 
the State Government, because in the be-
ginning they had only appointed co·opera· 
tors as distributors and later on they changed, 
and the comment of the P. A. C. refe .... 
to that. 

Sbrimati Sucbeta Kripalani: Ye., 
~  you being the controlling authority, Can 
give them guidelines. 

Sbri Aaaaaabib Shinde : As fMr as the 
Centre is concerned, we have now given Com-
plete freedom a9 far as the indigenous produc •. 
tiOD is concerned. There is no movement 

r_!etlon and indigenoUB -Illallufactuerer. 
are ~ to ,aPP9int "ayb.ody as their distri • 
butors. .. .; 

Sbri P. Venbt_bbaiab : ,TheBe-. are 
imported fectiJisers. . 

Sbri Allnaaabib Sbinde : As far as im:' 
ported fertilisers are ~  I have 
already said that if som..body wants to ~ 

come a dealer, formerly there was a ~ 

tion, but according to the new change that 
has been brought ahout by the Modified 
Feniliser Distribution Control Order, liny. 
body can become a distributor. 

As far as the particular CaSe of Andhra 
is concerned, "s to who would be the Go. 
vet.:nment nominee, the Government of 
Andhra has recently taken a decision that 
only co-operative societies will be entrusted 
with this work on behalf of the State Go-
vernment. 

As f" as the other obfcrvation8 of the 
P. A. C. are conI erned, the State Assembly 
is competent to take note of them. 

Sbri Jyotirmo), Balu (Diamond Har. 
-bour) : I ha,·. got something very important 
to say, 

Mr. Speaker: 'You lannot raife it without 
~  noti«. This ".il1 not form pan nI 
the relord. 

13.0% bra. 

PAPERS LAID ON 'lHE TABLE. 

CORRIGENDt;M TO THE ANNUAL 

ACCOl'NTS OF THE ALL 

INDIA INSTITUTE OF 

MEDICAL SCIENCJ!S 

The Minister of State in tbe MiDi8tt). 
of Petroleum and Chemicalil and MiD" 
ilnd M';tals (SbriD. R. Ooavan) : I beg 
to I.y on the ~ a copy of the Corrig.;1ii-' 
dum to the Annual Accounts of the An 
India Institute of Medical Science., New 
Delhi, for the 'year 1967-68 and the 'Audit 
Report thereon, laid on the Table on the 11 t+i 
August, 1969: [Placed iit Librai'y,·Sitl 
No. LT.316S/70].· , ',.', 

• Not c!,corded; 


